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In: em : from; amtfi. 507(31), firing 23’ $131, 2003 am Eartha Edna i131 silt We. n1.an.fi.-631(31),

ante 12 31311511, 2006 silt n.m.$1.fi.549(a1),nrfte1 24 and, 2009 $ fern mm mm :11

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

NOTIFICATION
'

New Delhi, the 30th September, 2009

M In exercise of thepowers conferred by clause (a) of sub-section (2)
of section 34 of the National Highways Authority of India Act, 1988 (68 of I988), the Central

Government hereby makes the following rules further to amend the National Highways
Authority of India (the term of office and other conditions of Service of Members ) Rules, 2003,
namely: -

l. (I) These rules may be called the National Highways Authority of India (the term of

office and other conditions of Service of Members) Amendment Rules, 2009.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the National Highways Authority of India (the term of office and other conditions of

Service of Members) Rules, 2003 in rule 4, afler sub-rule (6), the following sub-rule shall be

inserted, namely :—.

“(7) A person shall not be qualified for appointment as a Member (Project) unless he,

(i) has degree in Civil Engineering; and
'

(ii) is employed in the Central Government or a State Government or Public Sector

Undertaking or an autonomous body established under law for the time being in

force; and

(iii) has held an analogous post; or has at least 25 years combined service in the Pay
Band 3, pay scale of Rs. 15600-39100 + Grade Pay of upto Rs.7600 or higher, but

must have three years service in the pay scale of Rs. 37400-67000 + Grade Pay of

Rs. 10000; and

(iv) has 15 years experience in the field of
Highway Engineering related to

implementation of projects.
”

"'

[F. N15. A-12025/6/2008-E-H-B]

I

PRADIPKUMAR TRIPATHI, It. Secy.

Foot Note: The principal rules were published vide number G.S.R 507(E), dated the 23rd June, 2003 and subsequently
amended vide number G.S.R 63 1(E), dated the 12th October, 2006 and No. G.S.R 549(E), dated the 24th July, 2009.
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